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MESSAGES FROM LOK SABHA

I. THE ESTATE DUTY (AMENDMENT)
BILL, 1968

II. THE CENTRAL LAWS (EXTENSION TO
JAMMU AND KASHMIR) BILL, 1968

SECRETARY: Sir, I hav, t, report to th,
House the following messages received from
the Lok Sabha, signed by the Secretary of th,
Lok Sabha: —

1

"In accordance with the provisions of
Rule 96 of th. Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Estate Duty
(Amendment) Bill, 1968, as passed by Lok
Sahba at it sitting held on the 9th May,
1968.

The Speaker hay certified that this Bill is
a Money Bill within the meaning of article
110 of th, Constitution of India."

"In accordance with the  provisions of Rule
96 of the Rules of Procedur, and Conduct of
Business in Lok Sabha, I am directed to enclose

herewith the Central Laws (Extension to

Jammu and  Kashmir) Bill, 1968, as passed

by Lok Sabha at its sitting held on the 9th

May, 1968." Sir, I lay the Bills on the Table.

SHORT DURATION DISCUSSION RE.
PROCUREMENT PROGRAMME OF
FOODGRAIrTS FOR TH2 CUR- | RENT
YEAR

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Now w, lake up the Short
Duration Discussion under Rule 176. I suggest
that the mover has 10 minutes and others seven

minutes each.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVE-
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LOPMENT AND CO-OPERATION (SHRI
ANNASAHEB SHINDE): Have you in mind
to allot some time [ for this discussion?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That is what I said, ten
minutes for the mover and .

SHRI ANNASAHEB SHINDE: Overall
time.

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA): There are ten names before
me.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVALI: | understand the total time
allotted is one hour and thirty minutes.

SHRI BHUPESH GUPTA (West Bengal):
Short duration is two hours.

Now, I rais, this discussion with  a view to
emphasising the need for procurement of
foodgrains by the Government on Stat,
Government and Central Government
account.  This is a very important and crucial
question from the point of view of overcoming
our dependance on PL 480 and also of
maintaining supplies to th, various States and
through proper machinery to the consumer. Un-
less we succeed on the procurement side,
whatever the production is the food prices will
not com, down tothe extent desirable.

Hoarding and profiteering will hot
be checked and the commitments under
rationing, statutory ¢ or
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modified, we would ot be in a position
to meet and our quotas to the various
States we would not be able to supply. In
short the food situation will continue to
remain bad and critical despite increased
production.

Mr. Vice-Chairman, according to the
latest reckoning it appears that
production in the current year would be
of the order of 95 million tonnes and this
means that we shall be short of
foodgrains compared to our minimum
requirements to the extent of not less
than 6 per cent of the total requirements.
That iy the position. Now this bumper
production does not mean that the results
that would follow would be equally good
unless certain effective steps are taken.
In 1964-65 production had gone up by
about 8 to 9 million tonnes but in those
years the price rose and the foodgrains
fell into the hands of profiteers and
hoarders. The scarcity areas continued to
exist and in general the situation was
very bad despite increased production.
Therefore we have had the experience
that increased production does not by it-
self mean that food will be available to
the consumer or he could be saved from
the profiteers and hoarders. Therefore
procurement by State and Government
agencies is very very important.

We have before us the Food Corpo-
ration of India which was started I
believe about four years ago with the
promise that in no time the target will be
fixed at about 7 million tonnes or so but
the failure of the Food Corporation of
India is too glaring a fact today to need
recounting, in recent months there has
been a slight improvement but if you
take the entire period you will find that
the Food Corporation of India has not
been able to fulfil what was expected of
it. The reasons are thcc:\ (1) The State
Governments had been resisting the.
operation of the Food Corporation .of
India due to pressures on such
Governments.coming from Ihe hoarders
and profiteers and the big landlords. (2)
The Central Government
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did not show very much initiative in this
matter nor did it make funds adequately
available to the Food Corporation of
India. (3) There was no mechanism or
machinery for carrying out large-scale
procurement operations. These are some
of the factors. Now PL 480 foodgrains
have been available. In fact those who
are in favour of PL 480 foodgrains are

also interested in sabotaging
procurement of foodgrains in our
country.

SHRI DAHYABHAI V. PATEL

(Gujarat): No; that is not true.

SHRI BHUPESH GUPTA: Mr. Patel
says it is not true; I do not know from
where he gets his knowledge but if you
read the speeches that are made in the
United States of America they alwayy
make out that if the Government relies
on the American food loang the problem
is more or less settled. In fact the entire
policy is not to hit the vested interests in
the rural areas and not to create social
complications because PL 480 foodgrain
are available. The political implications
of the PL 480 foodgrains we must
remember. In one of the Congressional
debates some Senator got up and said
that the PL 480 food deliveries are very
essential in order to keep the left out of
power in India and they meant not only
the left as we understand it here but also
the leftist elements who are in the
Congress. That is how they view this.

Now, Mr. Vice-Chairman, the target
was fixed intially for the current year at 7
million tonnes. Then suddenly by the
beginning of January it had been reduced
to 5 mllion tonnes. This was the amount
to be procured by the Government, Food
Corporation of India or otherwise. We
are told that the target is five million
tonnes but it appears that by January they
had not even procured one million tonnes
of foodgrains. This is the position. I think
by the end of April or so or the beginning
of May they will not have succeeded in
procuring more than, say, 3.5 million
tonnes. |
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[Shri Bhupesh Gupta] doubt whether
they will attain even that figure.
Therefore it is quite clear that the bulk of
the marketable surplus flows into the
hoards and secret stocks which are not
available for distribution to the people or
to the Government for building up its
stock. This is a very serious matter. It is a
very serious matter. Take, for example,
Bengal. When the United Front
Government was there, the Food
Corporation of India came to an
understanding that the UF Government
and the Food Corporation of India would
together procure one million tonnes of
foodgrains from Bengal and
arrangements were accordingly made. In
fact, the entire Government was attuned
to the task and I had a personal
discussion with the Chairman of the Food
Corporation of India, Mr. K. T. Chandy.
He seemed to have been satisfied by his
talk with the UF Government that the
Government would take adequate steps
and make necessary arranements for
reaching the procurement target of one
million tonnes from West Bengal alone.
Now, naturally that Government did not
suffer from any inhibition because it was
not prepared to give any concessions to
the vested interests in the rural areas and
we were prepared to take the consequen-
ces for having taken such action in order
to make procurement effective. This was
one reason why hurriedly just before the
harvesting time the Jotdars conspired to
overthrow the West Bengal Government
and the Central Government and Mr.
Dharma Vira obliged the Jotdars by
toppling and dismissing the West Bengal
Government in the manner they did.
Since then, what has happened? Up till
now not even 2,50,000 tonnes of
foodgrains have been procured and it has
been a failure, although the production is
a little higher, certainly much higher than
before. I give the West Bengal case on
the basis of the official figures given by
the present Governor's regime. This I
have given as an example. Therefore, the
marketable Burplus, the bulk of it,
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practically the whole of it goes to the
blackmarketeer and profiteer, whereas
our task should be to make the maximum
possible procurement of the marketable
surplus. If you study the market arrivals
at the big markets you will find that there
is a tendency for a decline in the market
arrivals, which is an indication that food
is passing into the hands of secret
hoarders and secret channels .and not
coming even into the open market. Now,
if we allow the opportunity of the bumper
year to slip by like this, I do not know
what is going to happen. On the contrary,
when food production is high, when it has
reached a high level, here is the time to
gear up procurement and continue
procurement all over the States and see
that the maximum possible marketable
surplus is obtained, procured on
Government account. The Reserve Bank
and the Government should make funds
available and the machinery should be
also created. In some cases it is possible
for the Government to mobilise thf
existing small trade machinerj under
proper Government control, foi making
procurement. It may not be easy
immediately to find new recruits. The
Government must know how to utilise the
existing machinery, whatever
arrangement is there. There they are
failing and Mr. Chandy has resigned. [
am not particular about any individual,
but the statement that has emanated in
that connection shows that Mr. Chandy,
Chairman of the Food Corporation of
India, was dissatisfied with the manner in
which things were being handled. He had
certain complaints against the State
Governments. Some of them have given
incorrect figures of their production, lest
the Food Corporation should make
demands for procurement or lest other
States should ask for more food supplies
from that particular State. There is a
tendency on the part of the so-called
surplus States or better-off States to
deflate their figures of production. You
will be surprised to know that Shri Jag-
jivan Ram does not like there should
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be a general national sample survey of
food production, because they make,
more or less, a correct picture of
production, as far as possible under our
statistical data.

THK VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta,
kindly finish.

SHRI BHUPESH GUPTA: 1 am
finishing. Then, what happens? The
States give their own figures.

SHRI ANNASAHEB SHINDE: I have
not followed the hon. Member when he
says that Mr. Jagjivan Ram does not like
any survey. What exactly does he mean?

SHRI BHUPESH GUPTA: Mr.
Jagjivan Ram does not like it and, in fact,
the National Sample Survey is not
allowed to continue the food survey. Mr.
Jagjivan Ram is one of those who would
like the National Sample Survey not to
undertake this task. Now, you find it out
from Mr. Jagjivan Ram. Now the
position is this. In a bumper year, when
we have got so much production, 95 mil-
lion tonnes or so, the procurement is not
going to be more than 3.5 million tonnes.
That shows that procurement i a failure.
Even in 1965-66 you h.ad procured 3
million tonnes of foodgrains. Now, the
food production is much higher today.
Even in a quantitative manner your
procurement has not looked up so to say
and I have given you jome examples. I
think that we are letting down the
country. Therefore, my suggestion would
be that the Food Corporation should be
given all help and assistance. There is no
doubt about it that there should be a
national policy of food procurement and
in this matter, if necessary, legislation
should be passed. We should aim at the
marketable surplus, if possible, the entire
marketable surplus. That is not possible I
know. The maximum possible
marketable surplus should be procured.
For that we need to offer reasonable
prices, remunerative prices to the peasant.
At the same time, we want dehoarding
measures
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and anti-hoarding measures to be stepped
up. We want all kinds of bank advances
and other advances to profiteers and
speculators stopped altogether. It is very
necessary that drastic action be taken
against the village Jotdars and landlords,
who actually are responsible fo, hoarding
these things. The basis of our pro-
curement should b, the willing co-
operation of the peasant based on a
democratic machinery, and also re-
munerative prices to the peasant. The
present Food Corporation of India is no
good. It is no use trying to make out as if
it is a great organisation. It should have
been great, but today it is not so. There is
an internal crisis besides. I do not blame
the Food Corporation so much as I would
blame the Congress Government here
because their policy is not to allow
procurement to grow apace and carry out
such measures as would make
procurement successful. Therefore, I say
that, although we have got ;ome bumper
crop, some good crop this year, the be-
haviour of the Government of India is
one which does not leave us with much
hope. 1 think drastic measures are here
called for.

I do not want to go into other things,
except to say that in West Bengal
rationing is being given up. Whereas we
need modified rationing extended
everywhere, there is now decontrol,
abandonment and abatement under the
existing  rationing,  statutory  and
modified. T think we should stick to our
commitments under rationing, both
modified and statutory, all the more so
because we have got more food
production today to be garnered into
Government stocks. The Government
must procure at a higher rate, but this
time they seem to have lost. Now, there-
fore, I say, whatever i, there, let them
keep. Dehoarding should be started. Fo,
the future I think the Government should
have a proper policy. I say that our
purposes in passing the Bill to set up the
Food Corporation of India have not
been
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(Shri Bhupesh Gupta] fulfilled. Our
hopes have been belied because of the
tardy policy of the Central Governmertt
and of some State Governments, who are
submitting constantly to the pressures of
the vested interests and who place their
party interests, because 1 henparty is
depending upon the Jotdars and the
hoarders in the villages, before the
interests of the country. I demand
discussion by the Minister of Food with
other parties and so on in order to work
out a thoroughgoing food procurement
policy. There should be a committee also
to review the operation of the Food
Corporation of India and other similar
agencies in order to see that not only a
much higher target is fixed, but also the
target is fulfilled by concrete measures
from week to week and month by month.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): May I request hon.
Members to restrict their remarks to
seven minutes? Otherwise, the debate
will be a very prolonged one.

SHRI BHUPESH GUPTA: Let there
be a prolonged debate.

SHRI M. M. DHARIA (Maharashtra):
Mr, Vice-Chairman, this debate arises
out of my Starred Question No. 129. In
reply to the question regarding the
difficulties being faced since the
procurement is not as per targets, it is
stated—I quote:

"The late start of monsoon last year
led to late transplantation of paddy and
consequently to delayed harvesting.
The political instability and the
consequent reluctance particularly of
governments composed of several
parties to make an all-out effort has
been another reason for slow progress
of procurement in some of the States.
Some damage to crops just before
harvest also resulted in procurement
not reaching the earlier expectations."

In the context of this reply I believe rl a
national policy for  procurement has
become absolutely necessary.
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In this country of ours when this year
we have produced more than 95 million
tonnes of foodgrains, if we just look at
some calculations of the per capita
availability of kilos, we find that with this
much of crop of 95 million tonnes each
individual, big or small, can have 16 to
17 kilos per head per month. When it is
possible to give him that much with this
production, what is the ieed of go, ing
ahead with PL 480? When there is that
much of production, I am told that about
35 million tonnes may be coming this
year from outside. If that is also
calculated and taken into account, then
one individual will be entitled to have 21
kilos. There are various difficulties, I
know that. But with that much of
foodgrains, why are you depending still
on foreign countries? I feel that our food
policy right from procurement to
distribution has been failing somewhere,
and the time has come for us to think of it
seriously.

I feel in this vast country of our* with
several States and with such sort of
political instability which is bound to
continue, nationalisation of foodgrains is
the important aspect that shall have to be
considered today. Foodgrains cannot be
left in the hands of private traders. In that
direction this trade shall have to be
nationalised.

SHRI DAHYABHAI V. PATEL: You
consider the Congress Government a
political instability?

SHRI M. M. DHARIA: Sir, I am
prepared to answer all these queries
provided you are prepared to give me
some time; Therefore, my submission is
that foodgrains trade shall have to be
nationalised. The whole country shall
have to be treated as one zone. I do not
knaw why so many zones are being kept
in this country. Then every village
should also be a zone. Whatever is pro-
duced in the country shall have to be
equitably distributed. Instead of adopting
a national policy and a national
approach, unfortunately we
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are victims of State laws today. That
political instability to which I referred is
one of the major causes and hindrances
in not having the procurement as per
targets that were fixed, rather suggested,
by the Agricultural Prices Commission.

Sir, I feel that the present opportunity
given to the States is not proper. Even in
the decisions of the Chief Ministers'
Conference it is stated:

"Methods of procurement should be
left to each State Government to
decide keeping in view the local
conditions and the procurement target
suggested by the Agricultural Prices
Commission."

I think it is here where the Government
has failed. You cannot leave it to the
States. Again in para, (ii) it is stated:

"A vigorous procurement drive
should be undertaken during the year
1967-68".

You cannot leave the matter in the hands
of the States. Therefore, I say that a
national policy is called for. We shall
have to fix targets. Whatever i, produced
in the villages should be procured and
then it should be equitably distributed
throughout the country, treating the whole
country as one zone. A scientific and
national policy is the need of the day.
Without that scientific and national policy
it is not possible for any Government to
procure and stop imports. Because of PL
480 I have' no doubt whatsoever that we
have stopped the incentive of the agricul-
turists. We are not prepared to pay them
remunerative prices. This is one more
reason. In Punjab, in U.P., in various
States, the prices have fallen, and we are
not in a position to protect the interests of
the poor farmers. When we think of
industries, we take into consideration all
the cost structure of the industries and
industrial production. But when we ;
think df the poor agri-eulturist, we are not
prepared to pay
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him a remunerative price. So, I suggest
today that the Government should treat
this as a very serious matter. When there
is a bumper crop i, the country, when it is
possible to ban PL 480 imports, why are
the Government not utilising that
opportunity? If the Government fails, if
charges are made by Shri Bhupesh Gupta
that in order to protect the interests of
those who are having their vested
interests in these imports and also protect
the interests of these foreigners
Government are proceeding on those
lines, there can-mot be any reply.
Therefore, 1 feel that a national policy
banning all the imports of foodgrains and
seeing that whatever is produced in the
country i equitably distributed, that it is
properly procured for distribution, is the
only way out. In this direction I urge
upon the Government to adopt a fresh
policy and see that it is executed and
implemented with all determination and
courage without giving the least
opportunity and without giving the least
discretion to the State Governments.

SHRI DAHYABHAI V. PATEL: Mr.
Vice-Chairman, while I am inclined to
agree with some of the remarks of my
friend, Mr. Dharia, I say that in his
thinking like that of many other
Congressmen the confusion that has
come in after the Krishna Menon regime
has not left him. I am equally inclined to
support him and if Mr. Bhupesh Gupta
has said so, to ban all PL 480 imports, [
am also not at all for it. I believe the
country has been taken into the habit of
what I call walking on crutches since we
got the PL 480, and every doctor will tell
you that unless you throw away the
crutches, which may be necessary under
certain  circumstances, you cannot
become self-reliant and independent of
them. This country unfortunately has got
into that habit because of certain difficult
circumstances when we were faced with
food shortage, and vested interests of
several types came into being as a result
of the large im-
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[Shri Dahyabhai V. Patel.]

ports, the importers, the distributors and
the rationing staff.

Sir, I come from Bombay, The
Bombay Government have been ruthless
in many matters. They were ruthless in
exacting from people and taking away
people's rooms where they used to stay
for 15 years or 20 years. For whom? For
the rationing employees, for people who
were temporary, essential employees.
Those permanent residents were thrown
out to make room for rationing emp-
loyees. This was the evil that came with
PL 480. This continues. These rationing
staff have got rooms which Government
gave them because of this policy, and
now they have their jobs also to continue.
If you stop PL 480, what will they
ration? This is not the proper approach.
The proper approach is to strengthen the
farmers and to strengthen the farm
economy of our country.

A few days earlier I have been going
round in Punjab and in Har-yana and 1
saw before me the most lovely sight of a
bumper crop. This morning's paper gives
news side by side which is a warning to
Government. Punjab has been using trac-
tors but some of the agriculturists have
not been told of the dangers and as a
result of the faulty use or improper
maintenance the carbon that comes out of
the tractor causes fires and a lot of crop is
being destroyed. There may be several
other reasons why what the farmer has
got due to a lot of labour is not kept.
Procurement is not the remedy. The
remedy is to educate the farmers, the
remedy is to help the farmers to build
reserves, to give them proper godowns, if
godowns are necessary. | would
personally think the better method will be
to help them to store as they used to in
large earthen," pots that we were used to
seeing in the older days.

I have seen them in my times, I do not
know whether the present generation
has seen them—huge
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earthen pots where a man even can enter
into, and these pots keep the grains free
for years. No germs come. That is a
natural way of preserving foodgrains. |
do say that in certain cities we may have
to go in for mechanical storage, for a
proper type of modern storage. But that is
not the remedy for the farmer. And this
country is not a country of cities yet, they
may come up in future; this i to-day a
country of villages and the economy of
this country must be geared to the village
and the farmer. And unless we give
strength to the farme", our economy will
not be improved. It is this Congress
Government under Mr. Krishna Menons'
regime that refused to listen to me and
several others who told them to import
knowledge from Taiwan and frem Israel
and improve our crops. Necessity has
forced them and now they are learning.
They do not care to admit it; they do not
say a word of thanks even to Taiwan for
giving them the seed. But that is actually
what has helped them to improve
production. And 1 am glad that
Government has learnt the lesson. At
least the people of this country have now
something to eat after they have learnt
this thing. They have learnt it the costly
way. Let them not throw it away. Let us
hope that this is not the only one year
when we have a bumper crop but that this
is the beginning of a series of years when
we will have bumper crop one year after
another so that we will not have to rely
upon PL 480 imports or any imports at
all. That is what should be our aim. I am
One with our friends in this matter and
for that, the first thing, the first necessity,
is that the farmer should get a better
price. What is the impediment? The im-
pediment is that the Government has
introduced the food zones. Unless you
remove the zones, the farmer is not going
to get a better price. Punjab was not
getting a good price until you made the
zone larger. Today wheat is being offered
in Bhopal and other places at a price of
Rs. 70 or Rs. 80. But the same wheat,
when it goes to
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the market in Bombay, is Rs. 250. Why? It is
because at every city corner, at every village
corner, there is the police, there is th, patil,
there is the patwari. He has to be paid money
so that the truck is allowed to go. It is this
corruption that is taking the life out of our
people; it is thig corruption at every stage that
is making food impossible to get and that is
driving food go underground. And the remedy
is to remove the impediment or the means
through which coruption comes and the
means is the zone. The zones musl. be
scrapped. 1 am glad that Mr. Dharia has em-
phasised that point. This country must be one
zone and when you do that, by a natural
process, food will go to the places where there
is a shortage. Today it is prevented. Who is p-
eventing it? It is the Government. While
Prime Minister Nehru always called the
merchants hoarders, profiteers and
blackmarketeers, today the Government is the
biggest profiteer and  hoarder and
blackmarketeer of this country in every way.
And then what happens? Money is wasted and
ultimately we see every year that the annual
Budget shows how much money goes to
waste from Government's hands. At least
Government should learn these things. If
money can be wasted, it can be recovered by
taxation. But if food-grains once produced are
not preserved and if they ar, not properly
used, they will not stand indefinitely. They
are neither metal nor paper that can be put
awav or stored; foodgrains must be
distributed. They can be kept for two years o-
three years hut they must be used. And the
method should be to produce them every year
more and more so that the rotation eoes on
and we have a stock which is needed in case
of any difficulty, in case of any shortage in
certain areas so that it would come in handy
to be sent to those areas. That is how the rural
economy of this country can be "keot up.

I awi sorry, I cannot agree with all .that my
friend. M-. Bhupesh Gupta,
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said about West Bengal and the United Front
Ministry. The United Front Ministry looted or
allowed to be looted crops of the farmers.
Under whatever name you call it, I hope we
will have no more of this Gherao Ministry; I
hope there is an end of it; I hope there is an
end of looting 0* the standing crops of
foodgrains under different names. If you loot
the crop* of foodgrains, who is going to grow
crops again? If you do not grow crops, where
will this country be? What will you eat? You
can preach any sermon. But that is not the
thing.

My friend, Mr. Sheel Bhadra Yajee, was
talking of Rajahs and Jagirdar*. I would like
him to come to hia owi State of Bihar and see
how many jagirs, Congress jagris, still exist
there. Mr. Morarji Desai enforced a ceiling on
holdings in Gujarat strictly and now you will
not find people with large holdings. We had
never big zamindarig in Gujarat; they were
hardly one or two per cent of the people with
no hundred acres. But in Bihar and UP, what
about those big zamindaris? Will any
Congressman tell me with his hand on hi«
conscience that he does not have a finger in
the Bettiah Estate? The Bet-tiah Estate was a
big zamindari in Bihar. Be honest to your
people and tell them that it is because of your
fault that food production is falling and we
are short of food. Correct your mistakes. Give
land to the tiller. And we will be one with you
if yo* can and if you mean to do it honestly.
Only if you allow the agriculturist to become
strong, will he produce enough, more than
enough, and then you will have a natural
surplus and you will not have to talk of these
artificial means of saving the food-grains, of
storing them by artificial methods that you
see in the West. I think that the best source of
supplying and saving would be for the Gov-
ernment to rely on the agriculturist, to
encourage him to produce more and to save
the crops.

Thank you.
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21 gum At AT 3% WA FAT 8 A 9
A B T ATET & HAET A |
1964-65 ¥, 5@ 5= g1 @, FFW
& fear s, Hewwy qar faa wr
o1z 5w fe 87 fafeam =4 wweam qar
1 9T AT g9 F 9ge FEa wiaw T
=1 g a1, 27 fafegs & e wiaw
3T gWT 9T 1954-55 F qwEA ¥,
T WL R 75 A A TeAT TAE
foam 1 arft e wfire dar ga A
wNE wiag gwn 1 7 w9 3, 99
1966 ¥ & §T &1 91, @1 99 ¥AG
76 W & Ter §31 Ay, Ay
Gavar< & 11 fafeas e a% e Gar

, @1 I §AY FAT 20 G T w0

% ©IE T T | 5 1967-68
1 A & Aifow | @ w7 YT 95
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fafamm o damare 7 & @ F7 o
W & M7 ag grar o o geir o &
HETC A 3 ifaw & fon 9 amd
Tar § W 3z amd &Y v o §
TH A 74T 70 W A TEer qam
FY 91E &Y 97 W & ) swfew & e
FAT AT g f 9@ wiRw 4§
ool @ Aifs ¥ 99 W gafaarT
7t A 5 32 fiaw faAi a5 o
Fa< fefrgemsm st oafemr £ forirard
T Fy g 7 @1 8 fafegy 29
Tl WIAF 1T T GHAT | WAL qAF AL
fred 1wt wverw o}, R oy A
"R qar gwd § ag 3 fafemw 2w ¥
SR WA TE ST AT B 1 qE
saTET WREITHE A4 &7 o @ 8 |
U MT gl § 99 Ny, 97 9%
¥ o agh, WIS ag 97 Oy gawr ¥ 5
WITd HET 7 9T g qArew 57 fzar
& v ag 70 AR 80 Wy fawred 7
famm & & it &fes awon< § wear
T 72T & AT IHET B8 FA AT G 8 )
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75 ST IHHI AG & W@ 4 %
AAE TW HH A A | IET 929w
aeHTT Fg E ¢ R g qmr wEm
T & W Tafar g A A R
Faa Al § gwa ug W g %y
FTOARAA qgt ST AT & | NiAr
FI T 3 A SRRl g g
7 &, #few o o Seees
%1 feerd sidw s #1 8 o
q a1 g § & wOT awn @ S
vt W §TETT WY FAT HEAT
&t form ) Siarcie 1 fedard
WYY WO B AAT 9ifgd 0 ° A
qa A A qare At § e g
aTE 1§ CHET TG G | G HOAREA
s % faar e wre e o oot
g 1 W IEAT §F QAT AT AT
3 o w7 e wX o
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7 ug FgAr ArgAr g 95 fafeer
@ sreau 3 w1 3037 35 fafaaT z=
Fift 30 9T §z TEAT AT B AT
a¥x 30 fafeas =z weom A ®
T | 9T TR HT § A AT A
o1EE 3 F¢ ¥ o fafFma zaar 10, 12
fafams za s ¥4 1 fred g
g1 % gua & 14 fafeww =z dear
Tror wrren % 0 79 g Atz v )
14 fufeasr == awar @6t gar &
wq Jaa1 arer aq @t 7 fafaws =
F1 910z @ g fow & & e ar
sz fafsm =3 waa 1 owE e
oy &TE AR < 2 A fr A 3 e,
afaa s Wiy Ay W §, I
forraardr &3 & a1 wvewr i fererdy
At ey | Ay AT AT A wR [ T
fefizarum fareem e wiw a2 e
F1 U 9 & 9 6 9T SEEE
7a Ffar, $§ A T8 &, Fo g
FIM AT WA, AT www SR
qUE g A oA W wfaw ¥
wifF ATTFT T FAT AhEd |

qqF a1 SyewNla 9EEg &
#e g, faew am sa7 R i a9
i@ a7 f7 s s wgmd wE 7
& AT 145 AT 150 To Wi FEw
faar a7 9T Fva€, wgrg # avé Ay
%o iy gz fawar an, a3 ¥ aga
it g T § 9 gy g
fararrer St A 29T S AT &7 AT |
Tzt wifag awwTc A @@ of @ 6
#YC A F A o g€ ) g A
g AT O AT T AT aga A
Wlﬂiﬁ'ﬂm‘rmwﬁmm
T astosﬁrﬁnﬂ%%«n
¥ ueAr @dEr Wy ) T LI C
fera v & e wg & fFogRR
Wfﬁmmaﬁ!ﬁiﬂﬁmaﬁg
mﬁ%%ﬁiilﬁr},ﬁ q'rfmh'
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AT TCHTC XY A B E 7 F away
g fF arm ave w1 =9 o At 0w
A sifed | A s A et
g gUw FT A F AN av A
T 2 gy omd v fee of fasderdr 7
o 3 Fw 2w #, ¥ § fomw
# faar & ) & 9T T wEar
2 fo wemr amn afdw gw TEaEREE
T FT | FTH T UF AT AT
F amw v we # B gwE g e aen
z2 o | wr fEEd e 3w
Fdr 2, WEdIHz B oA qr A 8 A
T W AgY A & a1 fasga o
T\ gaTE AT § WO AYETL A,
I ACHETT B AiF IEA 5T 0
& § g fFar § w87 wemeEr
ST/, FE Pz SR
1 T G F T T A
He % fad 3 7 ¥ Tw o wfey
ST WIS A AR R R )

s qA w2 fr w0 sie
i, w18 A fafaas =7 7 g
gor & ud 7 oF e e e
gfear e § & ol 41 faerd =
TAAHE T WFTTE K7 | FOE HTOT T
¢ & aatite wrs fem w1 s A
T A W S & AW ¥ oA
S F A | Ag FwA § O gt g
Meree 78 § O wEE F ur war
¢ fF ot oW e § | oo Aa
Tt 9T T8 avg § fawre s g
WX A% 7 =% g4 wiaw § wiaw aarn
FHIT |

Ay fag g e Faam A
A1 ag wwAa § & o Gar e
T & 5w & F e ava
Few g @ fed fo faam e
g AT # AW 49T e ¥,
FAH 10 B AT 15 WA S
ﬁvrr k1L m"ﬁ FH T mﬁ
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[=7 790 =10 fam)

w1 0T | wUT Wy oA faokr F &
sh Frame o gt <3 97 S
& &1 A IF T F FA0 | I
& werew W S WA AT AL BT
TEFAA Aify w7 @ & 997 feam
ot gt @ 1w wig gqw § fF awe
w7 g€ 3, afe & qwa § e wod wa
ez geartaq =3 1 zafad g oF
T zd arferdt G =gy 1 wre v
sIwEaT ST | wg ez gz g fE
AT g0 TFICHE T FTI /T AT
wrew qrE & A1 9ar g A9 qAaq qr
writ | gafad F awar g s e
#z At qifvdr ¥ e F ¥ & w9
qafaare gq af g& gar [0fzy

| TAXATAN : AT, T, T57C
g13 1T F17 9F 97 | A9 75 3
gaaar qr fx warq w7 fox 9t @Fq
I F1FT QoA A | 7w AT
ZA1¢ qoh &1 (577 ao% %1 9ewq §
aep A fRIar wear ¥, feIar wear
argc @ wrar w1z, varg a7 fag
A aft war 5 398 $1§ 9T W1
HTFTT F qq TG 7 1 1965, 66 7
9 FCT 68 AMG A T=a F(( 4 4T,
1967, 68 ¥ vary a7 fiyg 5t w7 @
# fr a5 W7 2 1 1965, 66 7
faa3 w9 1 &€ 4 3390 T7 AA
Rav 7t 790 8, TT Ttew AEH W wAY
#1 1965 66 7 7 FUT 59 Wia
= wEAr §F Yar gwr, 1 w4E 5 g
2T wEAr A AT ¥ WA, 8 FUT
69 R WIT 9 FUL 68 T & Near
wifgd, 397 FOT & @ =T AM40
OF FOT &7 TedAr @17 F1 FA TF 747,
qEaEr qr 4§ A qIIa wef o o6y
Treriard 99 qiT A vy a2 fag
oF T w2 F q1e aOE A
Sreate Tz gt qifaat 1 frega @t g
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w WA To GIF : GHFEILA
qrfedT T ¥ |

S UAAT AT ;. IW JIFT A A
AT FAT WA I T AT IGT, T FAT
sl 3ar fr feadr ot @ &4
& w7 ar§ ar At & N IT AT
#T Jrex & far sar Awe AvE v
qsft T s oy wi§ qard o o
FTATETIATH T A IR IPATHT | OF
greqreqz ara § fF qagd wav A,
At Ag= a0 77 Ty——earw 97 fax
9 # 7T gm--fr 1§ 3eeT 1§
2, AT A A qET TRAT A AN
# @iz A FAar stramr AYC WHA WY
BT 77 fazat a1 w1 T Y 0T
ST gAY 1943, 49 T gArT frar ar
s wa aar 370§ wrw, vz Far 1A
14, & TARAT T AITF FEAT T4
ATFMGTAFALHT R ARG |
TAATT FACU ACAOSY AZar, FHIE
WA T WAITRIC AIA 1 AZE AV
& faaor F A7 9g quac av {5 aw
FIUF 177 F AOF 794 I A FAY
FI QU KT AT ITX TUAT I7 I AT
grarit & 7% Fowre fregt wa T 94
S TAT & 1 AT TAT AV AT T AT @
q¢ & T 97¢ 917 QU qiwsi w1 |
at TR AR F 4y M AT F
FeafaT qosqi w0 wawd & [/
& ag g7 0§ 0% wow &
TH FORCCHT 507 0T (g r 2mfge
fraar ate siigy fIaay @ &0
1950 & w1 T9719f7 Araari T8}
I1F fagr T =mar wrf gfagrad
we Ariere wedr awg & fagar ar
g fazuw f5 ¥ Jdaagir @rard
g Ay off | ag gaq fagg
gramraraz raz AT &
1950 & 1955 IF  HAATT AILT
FLHIT T I(TIT AIT 24 TT 27
TEAT AZT ¥ ATAT, 1955 T 1960
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A% AMEIT AT AT TR 7 WHG
31 W@ zA Tear sfaad awe ¥
HATAT— WA qis 7 F7 w1 fAwre
faar aifs o amer § &7 7R ow
T # SATRT A wEAT F—1960 F
1965 &F FATETT G ®T ACHC o
40 @TE T WIET T BT ATRT H
HT, TA% A1 1066 & WA % 0F
FUT 378 @@ 29 F@ar giaad
TeAT AT & wamr, R o 97 v
For &t s &y faer w2 g ) &
uTw WY FgAr wgar g fF s
Wglag TH AW KT oAAT W ma 6
BT AT AT & 54, §2 3w 4 fyaAr
eI W auy & F ww § ard o
aFdr § 9w A 1 wnfaa A
UFA FIATT IE e 7o JAT 1 we |
7%, fasigwy fagre wie 997 wiw oy
wsE &, 39 WA & fag @rg 4,
9T F1 TAAH THER AT WIT H
$ | & oy ot wuwar g fr 2w R
eaAT ST g AT gaeAr sw-mfE
amT & fF &w £ s=ar 3w ¥ A
HTEAT T NART FCH A &1 FH FT
X FT A

ZHE 4Td 1 FgAT WIEAT § A
& weer AT & Afy Foavaw 7
TERTEHA( F AT FIE ALY, T AT
A wWAHET ®ERrT T W & 1 fE
#ifg ar awF @ 5w @ g,
gfars 97 7Y 99 WY &1 wEY 9w
FAR T 77 fage & I 9 7913 |
MM &g &fEar &7 awTe R 85 waAT
frarza A &7 am a7 fFar 4r 1 85
®T g9 a9 {6y sEfE @ asne T
72 wqar feamew @i faw w@r av
¥q FarT A 85 fEar &t wafaat &
Ty g, 9gd 100 7A@, f6T 110
war wtz f6e 120, T8 9@ & ATHAT
AT AT | AT 921 9T IF BT AT
FT WIEA &, F8 F) ACRIT T TEC 93,
331 R, S. D.
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fagre & Toui & wuAT Wi F v
difq senE & 7 o @rer W1 ST
iFE WY # IR FAML TFE A
75 woar faavew, 72 s femew ag
fFar 2

=t o ®o famr: 768 811

WY TRHATOA : 7 q79 72-75
A g1e7ar W1 85 w97 e foeer
uTer | Ag o few oA A g oW
zfez & wa gar f o o fem &
v frgs arer #7 afa @ saTEr
TEAT g AT AT AT ACAT | A=
farerer wry 3 3 49, frr & wa
# o Fife e 1 ot 20, 47wy
F & fory, frare v07 & faw wie
forasft Y s=dr it w1 @dET
fan  wwer a5 wifF awEr & oF
arae & fordy duwe ag Fadt &7 gadr
SISl T qIAT FTATZ | AT A FLHRT
fer fadrdt frg gd & 1 ea® o wre-
Feamr g1 A @ &) wifaw @
T F ag w1 | e fas
F1 55 ara #1 & aviz ¥ g By o
G T (FRTT AT T T AT AT
T F fong T|AT STEm 97 1 SAeEs
A #Y agdr gE, e Wi wY W
FY aget gE | T AT AT AL
g9 A9T 7 FoT qrorE & fra ardy
& e qvar § WX A $% Tod
frrerr 41 [feafs & €1 zar & &7 a7
g Fgar g R gnaeAr a8t @0E)
AT AT g, AT AORTE A IE-
Feamy & fo 2, ar fft fo & g
dmamfi S A fud ? ™
e g uga: e a9
TE AT S A AL ALY Z o w
wEHl w7 7% a2 faeer 5 dNT
forre faeme wiTst % 3w 7 WA dwe
darfage ¢ | wreaes T e fa
& Tt &, e fg & A f war s

Discusswn
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f& feam & o9 & ags & fomo
ag afrdr fify a7 7 1 = ¥
Frwa 47 & ¢ 39T @e Sg am,
qTEt ST WA, drr AT q0E, AT
WTET ATA, HgAd STET o, TEIA w5
A AT AT, FIFT T g A7 AT
e FEAL 40T RGNS
FuT @ T faad wadfer amw
za (a7 31 %4 7 991 ™, 59
a<z feame & oo &7 FWa aq ger
=ifair | W IAAT afEr g1ET |rfan
AT A% FOFeq q2rat T FAHT T
g qEAVF TETEl T FAT T A1E
HAAT T AT g TFHIC T T @
zofay gar w21 & f o afaEy &
Tafafuer &, savagas g s fafafr
T T9A! ag aeETe el & a AT
FA-Framl & qra fafeas w7 § a0
FL | WIS AL T H OF TEART WA
gaT & fF FewTT e 9E @aT @
# | wra wifao a9 aF 7 §8 AT
F9 2L HIT IAY FIARIT 7T AT GH
AR AEAT AOHIT GUT FT 7@ 2 Al

G CREREEE T e R IGE O

ot fa. gravTe wem At IEw §W 57
FTOOT | gAET WIS HTAARAT
2 fr s fraT 1 e @0E F7
A w1 WE w7, vEifor aww T
HIT IAE WTT FN, WA H, T4 ],
4YS Y, T F, AT ATEFL (FAAT
a1 foraar e o 39 wifad S
9% I wear faar st W wg weer
72t 8 e 7 at w7 85 Ty fraeee
T AT A1 TT 4% 75 § 817 A |
Zo7 are 47 gardy wiw § fr feaa &
T H @I FV FKIAT R AE TLRHC
a0 | WL AFY AFAT & T I AORIC
framal &1 qawd & #iwdr § 9
suafadl a1 g FeAEr ¥ o
T Wl & Ay & qE0FT FLEATE |
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SHRI A. G. KULKARNI (Mabharashtra):
Mr. Vice-Cnairman Sir, the discussion o, the
procurement policy cannot be complete
because it is only a part of the entire food
policy of the Government ,f India. It is an
integrated policy. So, Sir, I would support
some of my friends who have advocated that p
ocurement and the food zones are also inter-
related. In this connection, I want to draw the
attention of the Government to the fact that the
entire policy of this Government in
maintaining the food zones as well as its laxity
in procuring foodgrains is to be condemned,
for what is happening, because of these food
zones being maintained, is that the prices in
the entire country are not coming to a level
depending on the market conditions. On the
other hand, it is creating a different type of
mentality among the farmers, because what is
happening is that each State Chief Minister
wants to keep the zones. For what purpose? It
is because he thinks that by keeping the zones,
he can keep down the prices in his State and
meet the demand of the population, and
thereby become popular. So it is a political
decision of the State Chief Ministers. But if
we look to the goo<j of the country as a
whole, these food zones must be broken, be-
cause what is happening is that we a e not
feeling as if we are one. Now, if a man in
Maharashtra finds that food is rotting in
Punjab but he has no wheat to eat, what will
he think except that the entire food scheme is
wrong? For this purpose, there must be a
national food policy. There was a Foodgrains
Policy Committee which emphasised that
national management of food implied a
national plan of supply and distribution. The
means of implementing the plan, it said, ,ere
four-fold: (1) procurement to ensure necessary
supply; (2) control over inter-State movement
to facilitate procurement and keep the prices at
a reasonable level; (3) a system of public
distribution to ensure equitable sharing; and
(4) building up of a buffer stock to provide
against difficult years.
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In t'us connection, I would like to point out
that there is another bad tendency being
created in the farmers. What is happening is
that because of this system of zones, tamers
tend to change their production pattern. They
think that ther, is no use in producing wheat if
it is allowed to rot in Punjab. They will take
to some other crop. Thus, the entire food
policy of this country will be defeated. In this
connection, what I feel is that the deletorious
effect of the present policy will be that each
State will adjust its food crop pattern to b2
self-sufficient in all essential

foodgrains. This will ulti-'6 P.M.
mately harm the interests

of the country as a whole if we do
not take the advantage of th. geographical
position. The all-India market will b, denied
to the mproducers and they will go on pro-
ducing particular crops which a“e not
advantageous to their own soil. These are the
difficulties I envisage. Because of the Chief
Ministers' political decision to keep the food
zones, the farmers are having different
patterns of food production as per the whims
of the Chief Ministers. I think the entire food
policy of the country as such demands an
integrated app~oach on cropping, food and
cash crops, and soil advantages.

Then. Sir, with regard to procurement, in
the last Session the problem came up and 7.5
million tons were declared as the Government
target. We criticised here that that target could
not be achieved. At that time the Food
Minister was emphatic that it would be
achieved. This could have been achieved
because of the bumper crop. But now they are
coming up with so many lame excuses.
Actually the Government has got no
integrated thinking on food. Unless they have
an integrated thinking on food, they would not
succeed. (Interruption). Now they are coming
up ewith lame excuses saying that the crop
was damaged and there was delay in
harvesting, etc. These are all lame eexcuses.
The point is that unless
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they have a national policy on food and
unless they think on the lines mentioned
above—abolition of zones and intensive
procurement of food-grains,—this p oblem
cannot be solved. If there is no integrated
approach to this problem, the population in
the various States will not think that they are
one.

In this connection I want to mention another
aspect.

[THE DEPUTY CHAIRMAN in the Chair] Madam,
the distribution of foodgrains is with the Central
Government while the procurement is with the
State Governments. It is quite necessary that
agriculture is a State subject. Some friends of
mine have suggested that procurement should
be with the Centre. But I have got my own
doubts about it, because procurement cannot be
done by the Central Government; they will have
to again raise another army of Inspectors to
collect the fo'odgrains. I do not support that
contention. What I want to emphasise is that
unless the Chief Ministers are made to think ,f
the country as a whole, instead of their own
empires, the problem of food cannot be solved.
Procurement at the Central level is not possible.
But some helpful collabo-a-tion between the
States and the Centre is necessary. We do not
want to Balkanise this country so that Punjab
may not co-operate or West Bengal may not co-
operate. So, Madam, what I am thinking is that
procurement must be with the States. The
agricultural sector must be with the States.
Otherwise it will not get that much nursing and
direct attention of the Central Government. So
two aspacts are to be taken into consideration,
i.e. the abolition of food zones and the removal
of delete-ious effect on long-term cropping
patterns. If every Chief Minister thinks that his
State should be self-sufficient, then there is no
hope that we shall be one integrated countrv and
all the States— Punjab, Maharashtra. Orissa and
others—will be thinking in their own I  way
and they will b, having their



2373 Short Duration

[Shri A. G. Kulkarni.] own policies on
food. For this purpose I again emphasise
that the Government must have some re-
thinking on procurement and food zones
and they must evolve some national
policy and also make the Chief Ministers
agree to breaking the food zones.
Otherwise this country is not going to
solve its food problem.

Thank you, Madam.

S qgdiTe HiaroEsl  gEE
(wararez) @ IwErATefa wEEAT, WET
AT TEAT FYAT & AAT T AEA &1 ET &
TR §% faar & wd @A vEar
| 7 |
SHRI BANKA BEHARY DAS

(Orissa): At least those who have given

their names for the Motion should be
called.

(Interruptions)

SHRI CHITTA BASU (West Bengal):
I' have also given my name, Madam.
Otherwise, let there be a Government
motion.

THE DEPUTY CHAIRMAN: It is not
that. Those who have given their names I
will call them. But please be brief.

St qrdtng Haroms g c
TedT AT A AT GG H AL A A
%% fame aumeE St are e
S g

w TE F o e e 2 A
AT AT AGT FAT Arfen, fow
9T OFHT AT 979 OFT F 7 § WATT FT
WA A I g Agd T A
wfet site it 7% @ fa g, a3 a2
FfiziT § w6 TH AT qeAr
FART FECT § FqIAT ET AT TEL TAAHE
T TNAT AAT FAT AET | G598 F
ate # &t ser ¢ o el & ae |
wag fEar s & A a9l f1 o9
Fera< 3w wg av Tdt fawar g, i
Fagna afig 17w A ag 8 &
FHe A9 f&a & 90 7 9 oy @ v
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oA & ATC B o et arane
T a5 F i & s & a7 sod 39
HET ATH 9 &4T FT T AEAT A
T AT & AT 5T Ant w7 9t 9
et 4 | ot e 7 1 T A AT
Fivea 72 7% fer g forn A St
e faqor &7 &0 & Fawr wad o
s g # A =y, st fe warees
H Agt A7 A A 48 AT FH ATT
g # faar & 2=t 3=Em mErfaE
Tgff &1 wawFEe A & 7w gar o
AW § A7 Tt agEt 71 7 fagow w1
qate WE AT FfEA 4G & | WA
T2l FW JE€ 721 AT § AfFT o dar
AT AT AT & WA TG HAAF FTO0w
g 70 3% qTE T W@ E | T A
I ARW AT AT T Biqeea FEa1
i 2T o *m g ¥ faar ot |
g ff e W Ao A g aEr-
X T FT FEAATEAT FL | TATH T
A FF A faeavor FA 7 F7 AE
o W ouF Aifq wEE ww gy §
mE AT AT wrfEr o

T OF AT W qqdHT T
arae @ o w e F fAa
wia® AEET 91 G w1 AATAT
FY, URfaq FT WX 77 T AT T8,
FAT AHIT HATH FT 4T AT FOA 2,
AFHIA T 2 | 1 IA9 A HATT TH771
s1fgd 9 FAHT A AT FEAT A0l |

5§ UF A1 A FL AT HAEq F TEAT
g | ag aET Wi a1 & o s o
ag e & T e 1 S w2 32
wrzwt w1 ger faear wnfey afeq o
Fa8 (@ & e F a w5
ST T T59T F7d ¢ a1 48 T90T1 W 71
fie 92 7€ wgdl W o1 4% 9% Froar 2
form# o a2, av 5y fF nE w
AT F1 Hreaer g, faoet & am
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&1 AT ATAT FICEAT &, WEL, AT
arsfre 7T arEfFe F90 F1 FTCEAT
&, zaw1 arr Ay frart w aer A
gaFT il F41 AEF H, 190 AN H
AT A9 AT F, CF A1 IT A5 A
e & f it Frearar €, ot g shafa
AT & 77 AT FIAT AGA & AT £,
F A1 HOAT FIH qEA AW 9L AT A9
@ | e dsra T g, 9T qE
agY, ag A 7g) awar, sfufas § 9
a1 gas TE & 1 7 § A gwer
Fta g & fFaw &1 swrs aear faaen
arfey 7' T8 ag AT < A A Fferw
Fva 2 fr feary gams & Fa¢ 8gq
qa1 FeTar &, A § 9 adl ¥ 1T
agaryEs fadam o wrgan g fs oo
&5 wr aar 2fad, frama fram 2y,
foag 45 & wifguga a5 & qar
Fraeleg 9 &, gt smwe 2T A
TR 98 ar g G fEaei & s
argt a7 F703t w1 81 afew At vt
FT F4T 9% 781 2 | IT% HIL A1 FA(
F1 TET = T | HAC SAH HATH &
g7 91 faaar & @1 fox 3a%  waw
FAT AT § | FAT AHT qT AL ATH A
FT IAFT AT §, AT o417 60 & | ZH0
Fre1 uz ¢ f Feardl & &91 & o =5
§z1 T # IART AE ¥A, qEr A,
fram & wew § wgl ggar g gafea
gare zw %1 frara e afeg gy 2
wie 7z famra & o s & &1 g0

T g%t g Frea 0 9fzd | KA

¥ frade v€m i e g gaTs &0
wér arua el w1 @ 2 ot frarr g2
Zr FqrET g™ G AT AT FW K
FTRA 1 HATH FT AFZ & 42 & &1
A |
THE DEPUTY CHAIRMAN: That
will do,
of qgdATg  HEUCRA qEE
aw uF Tz & wg 29 | Frama Y s
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#F # and 9ur 7 & @7 faadr o
gfaar afer, a% s &m, @z gt
drr, wmafw WA, G B ARl &
grar art, faseft geafe—ir agfaaa
waAx wt frari & fair dar ¢ &+
ifgd AT sEET AT A Hiw Dw
araa 9 # w3, 3@ gfer & am qaic
F F UTHT BT IAR WIET F G0
anfar |

nifaT %, & ag o w7ar g fr
i F o gart Fwfu Hady E wveim
wonranad (s, g w+d fam &, fram
¥ w7 # 9ar zU &, uF gt frawdt §
a8 & s F2av 2 fF ag g7 wAmE
9% E4TA & W TAT w18 o, Tar wrd
TEIETO0 ZAML 3 & FTAA @ (Aqq
ERTL W & WAt #Y GErare ag,
EATL 29 & HATH FT HAAT TA EAT |
gTAT &Y qET § a1 wFW gErL Aw &
fFarT argT F &7 7 o s A7 @d,
st Faardrer gt 2o # At
HIT TA TFT 5T 29 da7¢ F ara7 faz
@, GHT oA @

SHRI CHITTA BASU. Madam, if it
admitted that in this year we have got
increase of food production and the food
production has reached a figure of 95
million tonnes but what does this
increased food production mean to the
people of this country? In this regard I
want to draw your kind attention to the
particular  opinion given by the
Government of India in this respect. I
quote:

"After allowing for animal feed,
seed requirements and yastage from
gross production of &5 million tonnes,
... The Chart shows that although this
level of daily consumption would be
over 8 per cent, higher' than in the
preceding two years, it would fall short
of the average level prevailing in
1961-63 or 1963-65."

This means that though there is in-
creased production, the people of our
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country are not entitled to any increased
consumption. This single factor constitutes a
very important aspect of the food strategy
itself. I am one of those who feel that the
policy of procurement is the king-pin in the
major food strategy of the country in the
present set-up of things. Why do I say so?
Without going into a detailed discussion I
would simply put forward certain points. We
should always bear in mind that we ae deficit
in food even to-day, although marginal. We
have an inflationary tendency in the country.
The distribution of foodgrains is by and large
in the hands of private traders to-day. The
private t"aders again have turned into profit-
hungry hoarders. The big producers too have
tu hed into hoarders and there has been an
increasing desire on the part of the big
producers to make exorbitant profits at par
with the big traders. Keeping these things in
view we should understand that we cannot do
without procurement to-day. So far as
procurement is concerned, my charge against
the Government is not that they have any
procurement policy but my charge is that the
Government is not serious about the
procurement itself. For that there may be
many reasons. I am tempted to feel that since
the Government is committed to import under
PL 480 from America, they do not really
mean business to get the procurement policy
fulfilled. In this connection I wish to draw
your attention to the particular reasons which I
feel are responsible for the failure of the
procurement policy of the Government to-day.
If you look back to the proceedings of the
Chief Ministers' Conference held in October
last, you will find that the Conference did not
categorically decide on the mode of
procurement. It did not decide on the day in
which the procurement drive is to be made. In
this connection I say that the Conference
decided to allow the respective States to take
to different methods of procurement.  That
being the case, only tar-
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gets were fixed but the mode of pur-cnase was
not fixed. 1 know many State Governments we e
not really serious about the method of procure-
ment. You know in the method of procurement,
there are two ways. .Either the.e should be levies
on the producers or ther, should be monopoly
purchase by the Government. As far as I know,
the Maharashtra Government had the policy of
monopoly purchase. I feel in the present context
the monopoly purchase is the surest method of
achieving the target, but almost all the State
Governments did not agree with the proposal of
monopoly purchase. You will ag'ee with me
when I say that the marketable surplus is about
25 to 30 per cent, of the total production. If the
total production of the country is 95 million
tonnes, then the available marketable surplus
would be about 20 million tonnes but hee the
target has been fixed at 7 million tonnes and
even in the matter of fulfilling that, not more
than 3 million tonnes will be procured. The
reason for that is that there is no harmony
between the State  Governments, the
Government of India and the F.C.I, itself. The
agency of procurement varies from j State to
State. The F.C.I, is not the I only agency for
procurement. There are other State Government
agencies also. If the Government of India is
serious to improve the food position in the
count'y, there should be a scientific national
food policy including for procurement and there
should be State trading all over the country but
in fact I feel that the process o/ climbing down
has started. They have abandoned the method of
procurement, if I may say so. For instance they
are going to abolish the single State zone. They
are going to reduce the amount of foodgrains to
be supplied to the public through the distribution
channels. These are indica-' tions that the
Government has sta'ted the process of
abandonment of the basic policy with which the
procurement is associated.

SHRIBANK A BEHARY DAS:
Madam, I am one with those who
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have advocated that we shoul” have a national
food policy and a national food policy does
not mean that it is a short-term policy but it
should be a long-term policy and we should
give more emphasis on the Food Corporation
of India and procurement and also on creating
a buffer stock. I a-m not going into the details
because I am more concerned with the acute
situation that is prevailing in Tny State.

Though we are having fine crops
throughout India today, unhappily, Orissa is
facing a very acute situation as far as food is
concerned. According to  Government
statistics, out of 13 districts 9 districts of
Orissa have been badly hit by drought. First
we had floods, then next the cyclone and last
of all the October rains failed, as a result of
which in some of the districts the production
has not been beyond 40 per cent, or 50 per
cent, of the normal production. Again accord-
ing to Government statistics, also some of the
Block areas have suffe ed to the extent of 90
to 95 percent. So, when in other States the
position of food production is very fine,
Orissa is heading towards a crisis, and if the
things move as they are, then I am sure that
after two or three months we will be facing
the condition of famine or near famine.

Madam Deputy Chairman, you know that
two years back a part of Orissa had to face
famine conditions and the Government of
India tried to help at that time. And now the
drought situation in Orissa is not confined to
one part only, to one district only; it has
spread to nine districts. According to the
previous assessment of the Government.
Orissa was to have a procurement of three
lakh tonnes of foodgrains. But according to
the Budget speech of the Finance Minister in
the third week of February, the target got
reduced to two lakh tonnes. And now, after
havins a proper assessment, after the harvest
and after the procurement, the target stands
reduced to one lakh
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tonnes only, and I think we have already
procured one lakh tonnes— only one lakh
tonnes—in four districts, because those four
districts are a little bit in a better condition
out of the nine districts that are suffering
because of drought—there are certain well
irrigated areas where we have had some
procurement. So that is th, position. There is
already the talk, agitated talk, that we are
having starvation deaths. Of course Govern-
ment has not admitted up till now that we
have had starvation deaths and Government
never admits it. And even two years back,
when the Congress was ruling there, they
never admitted that they were having a large
number of starvation deaths.

SHRI ANNASAHEB SHINDE: Why the
present non-Congress Government should
not admit it?

SHRI BANKA BEHARY DAS: I feel it
has become the usual practice with all
Governments not to admit starvation deaths.
But one thing everybody is admitting, and it
is that Orissa is facing a very bad situation,
and if you have heard today's morning radio,
you must have heard that the Orissa
Government is now rushing foodgrains to
certain pockets which are now facing a very
acute situation, where the prices of food-
grains have gone up to the extent of 25 per
cent. This is the acute situation that we are
facing today. The State Government has only
a little more than one lakh tonnes ag buffer
stock and the Food Corporation has assured
us that that one lakh tonnes will be utilised for
internal consumption because we are facing a
very acute situation. But I am sure, as the
days roll by, that this one lakh tonnes will be
absolutely inadequate to meet the needs of
Orissa, and we mav have to depend upon
other States, particularly on the Central
Government for assistance. But I want to tell
the House about one a”“-nect of the matter
namely that in large areas in some of the
districts we are facing a verv acute situation,
and we can say that near famine
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conditions are prevailing there, and the
question of employment has also become

very acute. Now to mitigate the
difficulties arising out of un-
employment, to provide employment to

the unemployed, we should pay attention
to test relief works, either /[ digging of
ponds or canals or other work so that
many people can be employed and also
we can help them with foodgrains for the
work they do. That is why I want to request
the Government of India  also—whether
I they have got the latest reports from the
Orissa Government or not, I do not
know—that they should send a team from
the Planning Commission, so that they can
assess the difficulties iaced by Orissa, so
that they can j assist Orissa financially,
so that we can start all these test relief ,
works and give employment to the people.
In this connection I also want to draw your
attention to a report emanating from a press,
conference  held by some Sarvodayad
leaders of Orissa, in which they have said
that we have already had starvation|
deaths  in Korapat and Balasore districts.
They say it is about 100 in Korapat district
and about 10 in Balasore district. Now I am|
not very particular  about the number of]
deaths, but the very fact remains that
starvation deaths have already started, and
I hope the Government of India will take
into consideration the peculiar position|
that we are landed in, because we have
always helped other States. When we see
that other States are facing a crisis we
have always helped them. Practically|
every year we have sent about two lakh
tonnes of foodgrains to other States,
sometimes even three lakh tonnes. Now it
is for the Government; at least they owe a
moral obligation to us. They should, help
us financially so that we can have more
irrigation facilities in Orissa, so that, in
future as in the past, w, can help other
States with foodgrains. I have told you
about the crisis that we are facing today|
and I hope the Government will give
enough attention to the State of Orissa.
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THE DEPUTY CHAIRMAN: Mr.
Venkataraman Please do not take more
than five minutes,

Discussion

SHRI M. R. VENKATARAMAN
(Madras): It is quite difficult to say
anything worth the name within five
minutes.

THE DEPUTY CHAIRMAN: 1t is
difficult but there are so many names. [
need not have called you because your
name was not there.

SHRI M. R. VENKATARAMAN: 1
shall make some points without being
able to elaborate them. Now the question
of procurement is connected with the
question of production as well as the
question of distribution. When a national
policy is urged by Mr. Bhupesh Gupta in
relation to procurement, I think it should

rather be a national food policy
comprising all the three items. But in
respect of that I am afraid the

Government is not really pursuing
anything like a national policy. The Food
Ministers' Conference or the Chief
Ministers' Conference is called where the
issue is discussed from time to time, but
eventually you will find that the thing is
left exactly where it was. But the nature
of the problem is such that it is so vital
and all-embracing. When such is the case,
unless right now the initiative is taken
here and the policy directives are issued
to the States as well, there will be no
procurement. There will be only playing
with the problem.

As regards such a national policy I
would barely suggest because of the
hardly two minutes left now—I wanted
to speak so much on it—that firstly this
procurement must be of a sufficient
quantity. In Madras State the State
Government is procuring about 20
percent; that is, out of about forty lakh
tonnes, of rice eight lakh tonnes is the
target that will be realised; in fact, a
greater procurement is being urged. But
there can be real procurement only if the
entire surplus is
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taken from the bigger landholders
owning over and above a certain
limit. My suggestion is that no land-
holder owning less than three acres
should be subjected to any procurement.
I am anxious, Madam, to spell out what I
suggest by way of a national policy.
There should be no procurement from
peasants owning less than three acres of
wet land or its equivalent. There may be
a sort of voluntary levy up to ten acres,
but over and above the ten acres there
must be compulsory procurement of the
entire surplus after leaving even a
somewhat liberal margin to meet the
family needs and the seeds required for

cultivation, subject to the necessary
scrutiny. Allowing for all that, the
entire surplus must be procured.

Without that it is idle to talk of
procurement, or to talk of discharge
of responsibility for distribution as well.
I can quite see that a fair price to the

peasant is one of the obvious
requirements of successful
procurement.  But then, when the
target of production also is organi-

cally linked up with this, I do not see
the peasant alone, the man who is
certainly to receive a fair price, as the
only man engaged in production. In my
State of Tamilnad 50 percent are

agricultural labourers. Have they
got to Dbe enthused or not for
production?  Nearly 20 percent of the

people are poor peasants, or tenants; they
are  faced with  eviction. The
agricultural labourers are faced with
inadequate wages, are also faced with
starvation during periods of  unem-
ployment. Now we have, with all
this talk of land to the tiller, completely
sheleved the ceiling law, and my
esteemed friend, Mr. Dahyabhai Patel
speaking for the Swatantra Party
was telling us that the ceiling law was
strictly observed in Gujarat and there are
no big landlords. But in Tamilnad so far
as the ceiling is concerned, of course, the
law is there but the actual fact is that
hundreds of acres still continue to be in
the occupation or in the possession of the
same person who owned that entire land
even before the celling law
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came. So I would suggest that for
successful procurement, for your

procurement to be effective agrarian
reforms are very necessary. While
saying this I am not suggesting anything
new, or something that has not been stated
up till now, In fact some thing like it has
been stated in our Plans with reference to
tenants, with reference to agricultural
labourers, with reference to fair prices and
all that. All those things should be done
in an integrated way. Unless this is done
in addition to having a national food
policy, the whole policy would not be
complete. My point is that just as the
Centre is taking the responsibility for
a national policy directive in
procurement it must also take the
responsibility in distribution for keeping
the country united. This should also be
an obligation on the part of the Centre. In
Kerala a man gets only 3 ounces of rice
per day while in Tamilnad we get 6
or / ounces in statutory Rationing
areas. I do not know how much the people
in other provinces get.  Surely we
cannot have three or four types of
citizens in our country. We should not
treat our people differently in this
manner. ,The Centre should take up the
whole thing in its own hands as a national
programme so that the surplus in some
areas is made available to the deficit areas
and the surplus should also b, sent away in
such a way that those surplus States are
not affected. All this can be worked out.
But I am afraid food has become part of
the centres politics in our country,
especially after non-Congress
Governments have come up in certain
States.  All this must go and we must all
see that there is a crisis in our country.
The Food Corporation is a flop. It
is hardly doing- anything except deal with
the P.L.480 imports and hardly 3 percent
of the total requirements are being met
by it.  In respect of all  these things I
would strongly support the proposal made
by  Shri Bhupesh Gupta that we must
have  a serious discussion with all the
representatives of Parties.
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THE DEPUTY CHAIRMAN: This is a
short duration discussion. That will do. Mr.
Appan.

SHRI G. A. APPAN (Madras): Madam
Deputy Chairman, as the son of a farmer 1
have some amount of experience and I am
speaking from my practical experience and
from the point of view of a practical farmer.
Food is the most vital thing for everybody if
he is to live and we have to procure food in
order to distribute it. But unless there is suffi-
cient surplus you cannot succeed in your
procurement programme. For that one should
produce more. How can he produce more
unless he is given all the things that are neces-
sary and unless he is able to retain something
for himself, his own family, for his own
workers and so on, from the quantity of
foodgrains that he produces? Things have
come to such , pass that now everybody is
greedy and wants to earn more. And
everybody wants to do less work also. As the
son of a farmer I know that in 1939 a labourer
was paid only 10 paise, according to the
present coinage it was one anna eight pies in
those days. Now the same labourer wants not
less than Rs. 3 or Rs. 4 a day and he does not
do even one-fourth of the work that he used to
do in those days. At this rate how can the
farmer produce sufficient quantity for himhelf]
and also sell to th,e Government foodgrains at
cheaper and cheaper rates? And unless the
Government is able to buy the foodgrain at
cheaper rates they cannot supply the same to
the consumers and so the people also cannot
get foodgrains at cheaper rates. One thing is
certain. To produce more we should cultivate
more land. We have got a lot of arable land
and also waste land which is cultivable. What
has the Government done to have correct
statistical data of all the arable land lying
vacant or fallow and without being cultivated
in our country? If . collect correct data of]
everything the extent of land available for
cultivation, not only
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State-wise but what is available in every
village, every firka, every taluka, every district,
in every State, and thus for the whole country,
then only we will be able to arrive at a practical
formula to cultivate land lying vacant in the
whole country. When a certain State
Government  wants more money for
agricultural purposes the Centre is not able to
give them sufficient funds for their
requirements. When they want to build dams
they are not able to get what they want. When
they want to have a reservoirs they are not able
to get the necessary funds. Unless, the States
are able to get sufficient money from the
Centre it will not be possible for them to
improve the food situation prevailing in our
country now. For instance in my place of
Ramnad District there is a scheme called the
Polavakkal Aeri Scheme. Some thirty years
back there was a proposal to put up a
Polavakkal lake and some people actually
started work on it. But nothing further
happened and even now all the water that
comes down that river concerned goes to
waste. If the Polavakkal project had come up
all this water could have been utilised by the
farmers. Why .ot tap the resources that are
there and utilise the waters now flowing into
the see such waters should be stored in tanks
and reservoirs and dams. There are such vast
areas of vacant cultivable not only in my State
but in other States also.

THE DEPUTY CHAIRMAN: Now you
please wind up.

SHRI G. A. APPAN:, So I request the
Government to get correct statistical data of
the arable waste lands which could be
cultivated and they should have a national
army of agricultural labourers in order to
increase food production and at the same time
to solve the unemployment problem.

THE DEPUTY CHAIRMAN: That will
do. Now the Minister.

SHRI ANNASAHEB SHINDE: Madam,
the . ..
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SHRI BANK A BEHARY DAS: Why
not have the Punjab announcement
now?

SHRI BHUPESH GUPTA: If there is
to be any announcement about Punjab it
may be made now.

THE DEPUTY CHAIRMAN: The
Minister's reply is going to be a short
one.

SHRI ANNASAHEB SHINDE; Yes, 1
will be very brief. Madam, 1 welcome
this discussion on this very important
subject of procurement of foodgrains in
our country. As has been mentioned by
some hon. Members procurement is very
vital and it is an important link in our
food programme. But I wish to make one
submission for the appreciation of hon.
Members and that is that we are in a
federal set-up. Ours is a Federal Republic
and naturally food is a concurrent subject.
And so in these matters the Centre cannot
act unilaterally and necessarily we have
to involve the State Government in the
implementation of the policy and
whatever food policy we formulate we
have to consult the State Governments
and depending on their assessment of the
local situation we have to implement the
policy through them. So naturally the
Centre has to function under certain
limitations with regard to these matters. 1
have no doubt in my mind that the food
problem is a problem of both production
and of distribution. It is not a problem of
production only, neither is it a problem of
distribution  only. Production must
improve and so also distribution must
improve and both of them are important.
As far as the production side is
concerned, I do not want to go" into the
details ofi the production side. May I
submit for the information of hon.
Members Perhaps they already know it—
this year good prospects of foodgrains
production are not only because of
favourable weather conditions but they
are also due to positive hum'an efforts
and proper Government policy. These
aiso have contributed to bring about
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this situation. I wish there is more and
more appreciation of this fact in times to
come because we want proper
appreciation from hon. Members so that
we may be in a position* to come
forward with appropriate policies and b,
in a position to make our country self-
relient and self-sufficient wth regard to
food.

I can very well appreciate the
anxiety expressed by hon. Members
that the earlier we end our depen
dence on imports the better it is for
the country. Nobody is very happy
with the present position when we-
have to go on continuously with im
ports of large volumes of foodgrains..
But now I shall try to confine myself
to the subject matter of the discussion,.
namely. procurement.  Naturally
anxiety has been expressed by hon.
Members that this year's procurement has
not been satisfactory. I appreciate that.
But let there not be an impression that all
is wrong with our procurement. As I have
already submitted, unless the States also
exert 'and maximise their effort and have
the maximum procurement, the Centre
wilj not be able to achieve the target. It is
true that when this matter was referred to
the Agricultural Prices Commission, that
Commission recommended a target of 7
million tonnes as far as the Khariff
season is concerned and 1 million tonnes
as Sar as the rabi harvest is concerned. So
the total procurement target was con-
sidered to be about 8 million tonnes in the
beginning. This was also discussed in the
Chief Ministers' Conference. Naturally
we had to consult the Chief Ministers.
Two matters came up for discussion:
what should be the target and what
should be the mode of procurement. In
regard to target some of the Chief
Ministers even at that time expressed the
view that the target was rather too high
and ambitious and perhpas it would be
difficult to achieve but even then after
discussion the conclusion was that we
should not reduce the target because it
would be in our national interests to
maximise our efforts. In
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[Shri Annasaheb Shinde.] regard to the
mode of procurement the situations in
different parts of the .country are so
different that if we tried to be rigid in
regard to our procurement policy I do not
think it will be possible for all th, State
Governments to follow the same policy.
It is very easy to say, as some hon.
Member now said, th'at the Centre should
issue a directive to the State
Governments in regard to procurement. I
wish that the Centre was in a position to
do that. We being a democratic society
and having a democratic set-up, cannot
issue any directives. Directives will not
ultimately help us unless there is
complete concurrence of the State
Governments in regard to the mode of
procurement.

SHRI M. R. VENKATA RAMAN:
About other things you don't hesitate to
compel the State Governments.

SHRI ANNASAHEB SHINDE: Let
me explain. At the Centre we are
prepared to support any State Govern-
ment if they come forward with any
proposal to maximise procurement
efforts. Take the case of Maharashtra for
instance. The Maharashtra Government
has adopted a policy of monopoly
procurement. It has been referred to by
an hon. Member. And we have been
supporting the Maharashtra Government
in regard to that. Similarly if any other
State Government wants to adopt that
policy we will support them.

SHRI BHUPESH GUPTA: You don't
support because when the State
Governments want some financial
accommodation for giving remunerative
prices to the peasants you say no, we
shall not give it. Mr. Morarji Desai said
no, it is not possible. When we were in
the Government we came and asked for it
but you did not allow it.

SHRI ANNASAHEB SHINDE: 1
think the hon. Member is trying to divert.
As far as procurement efforts are
concerned we are prepared to support any
State Government it it wants to adopt any
rigid measure in regard to procurement
because we want the
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State Government to take the necw-sary
action...

SHRI BHUPESH GUPTA; Where is
the money to come from?

SHRI CHITTA BASU: Are you pre-
pared to give adequate funds to the State
Governments for this purpose?

SHRI ANNASAHEB SHINDE: I think
that in this country of ours private trade
cannot be allowed complete freedom.
Food is such an important matter that the
State must intervene in foodgrains. Our
experience in the past also indicates that
if laissez jaire economy is allowed in
food then the people will be in difficulty
because production fluctuates from year
to year. As is well known after the 1943
famine a Committee went into the
problem. At that time no politics was
involved and even that Committee during
the British regime came to the conclusion
that the Government must play a positive
role in foodgrains. Then there was the
Asoka Mehta Committee and that
Committee also came to the conclusion
that more and more socialisation of food
trade was necessary. Then there was
recently the Foodgrains Policy Committee
and this Committee also came to the same
conclusion that the Government must
play a more positive role and the Food
Corporation must have a commanding
position in foodgrains trade.

SHRI BHUPESH GUPTA: You also
once passed a Resolution that we should
have socialist pattern of society.

SHRI ANNASAHEB SHINDE: So the
Government of India's approach in regard
to this is that the Food Corporation
should be supported in such a way that it
occupies a commanding position in
foodgrains trade in India. I therefore
want this House and the hon. Members to
support the Food Corporation  but
unfortunately...

SHRI BHUPESH GUPTA: We sup-
port it all right.

SHRI ANNASAHEB SHINDE: . . . it
happens that some States do not

Discussion
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want the Food Corporation to operate in
their areas. These are the difficulties. I
am not blaming the State Governments
but they fail to appreciate that unless the
Food Corporation is allowed to operate
in all the State it will not be possible for
the Centre to attain maximum
procurement.

As far as procurement at present is
concerned, though we shall procure...

SHRI BHUPESH GUPTA: How much
you have got?

SHRI ANNASAHEB SHINDE; At the
moment we have succeeded in procuring
about 32 million tonnes and I think it
would be a reasonable expectation that it
should be possible to reach a figure of 6
or 6.5 million tonnes and it would b,
quite a good thing because if you
compare the past performance in the last
year we had never exceeded more or less
the figure of 4 mililon tonnes. If this year
all the State Governments co-operate, if
hon. Members also educate public
opinion in regard to this, I think it should
be possible to reach the figure of 6 5
million tonnes which means almost 50
per cent improvement over the previous
best figure and I think it will be a good
thing. In this country more and more
procurement is what you need so that the
needs of the deficit States can also be
looked after properly and we are in a
position to have a control over the food
economy.

SHRI BANKA BEHARY DAS: What
about Orissa?

SHRI ANNASAHEB SHINDE: I do
not want to deal with the individual
States.

SHRI BHUPESH GUPTA: Mr.
Shinde, you go and write in your diary
that on 10th May you said that your
procurement will be about 6 5 million
tonnes and after six months you have a
look at it.

SHRI ANNASAHEB SHINDE: When
I mention this I expect to receive
cooperation from the State Governments.
It is on that basis that I
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am mentioning. I feel that many of the
State Governments, even the non-
Congress Governments are giving us co-
operation in this regard. As I said ifi the
necessary co-operation is forthcoming
from the State Governments there is no
doubt in my mind.

SHRI BHUPESH GUPTA:
Andhra Government believes
couraging black-marketeers.

SHRI ANNASAHEB SHINDE: Don't
interrupt. I am sure it should be possible
to reach that figure.

The
in en-

Sir, I do not want to go into all these
details but I welcomed this discussion.
This was a very useful discussion. A
number of valid points have been made
by hon. Members and I thank the hon.
Members for having given me this
opportunity to say something in regard to
our food procurement policy.

RE REJECTION OF PUNJAB GOV-
ERNMENT'S STAY APPLICATION
BY THE PUNJAB HIGH COURT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, there
is a small statement [ wish to make about
Punjab and that is, although nothing has
been communicated to us officially we
understand the Punjab High Court which
was hearing the stay application moved
by the Punjab Government has refused to
stay the Judgment but they have given the
Punjab Government special leave to
appeal to Supreme-Court.
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